CENTRAL ADMINISTRATIVE TRIBUNALR
PRINCIPAL BENCH, NEW DKLHI
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4l YA ONO. 1948/2002
o MA NO. 1564/2002

Thig the 29th day of July, 2002

~

HON'RBLE SH. KUILDIP SINGH, MEMBER (1)

In the matter of :

1. Head Constahle Rajinder Kumar No.89/L
8/0 late Shri Shyam lal Kharma, aged 4’ years,
Bin W/-363, Gali No_ 2, brlnagar,

e P

Shakur Basti, Delhi-34.

1iiz

Shri Rudh Prakssh, aged 42 years,
828, GGali Na.&, Hardev Puri

bhahd ara, Dsthi.
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natahle Surinder Ningh No.73/L
Q

(By Advoecate:r Sh. Qaﬂhin Cheihan)
Vergusg
1. Govt. of N.C.T.D.,

- Through itg Chief Searetary,
L ' ~ Nelhi.

Commigsinner of Police,
Belhi,
. Poliece Headguarters, }.P.
M.E.0. BU1,d1Pg Mew nolha
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3. Dv. Commigsioner nof Palice,
Provigioning & l.ines
5, Raji Pur. Rnad, Delhi.

O RDE R (ORAL)

‘By Sh. Kuldip Singh, Memher (1)

Applinant nresses for disposal of his repregentation

This ig a =

"'D

scond round of litigation. Karlier salan applicant

had filed an OQA- £Q77!9 which was dispnsged aof vide oarder dated

26.12.2000 where this courﬁ had dirented to the reaspondents to

(]

engure that necessary actions are ftrken for izasue of the
GarFette Notification. After the notification has been iggued,

the anplicant o]

o

ima ta have made ftwo representationg which

have not been decided by the departme nf g0 he hag praved that
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the directions he issned to the respondents to dispose of the
representationsg. j



2. Accordingly, ! am of the congidered view that this 0A can

he disposed of at this stage itgelf with a2 direction to  the
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regpondents  to dispose of the representation of the applicant

dated 27.5.2002 he npasging a reasoned and gneaking order

thereon within a paricd of 2 months from the date of receipt
n0f a eopy of this arder. However, it is made olear that the
diaposal af the representation will not extend the period aof

timitatinon for the purpnse of filing the QA from the date the
P4 a =

catge of action is scorued.
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{ KIHDIP HINGH )
Memher (J)
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